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D.H brs. 

CALLING ATl'EN'l'10N TO A 
MATTER OF URGENT 

PUBLIC IMPORTANCE 

MURDER OF A POLICE OFFICER IN DELHI 

Shri Assar (Ratnagiri): Under rule 
197, I beg to call the attention of the 
Minister of Home Affairs to the follow-
ing matter of urgent pubic import-
ance and I request that he may make 
• statement thereon: 

"The reported murder of a 
police officer in Delhi on April 
11, 1960.". 

The Minister of Houle Affairs (Shrl 
G. B. Pant): On the morning of the 
11th April, 1960, a report was made at 
Police Station Paharganj that a dead 
bedy was lying in a pool of blood in 
front of the Nutan Marathi Higher 
Secondary School. On the basis of 
this information, a case under Section 
302-IPC was registered and the Police 
rushed to the spot to investigate the 
matter. On reaching the scene, the 
Police identified the dead body as be-
ing that of Sampuran Singh, a Sub-
In..;pector of Police in the Delhi C.I.D. 
(Crime Branch) who was living in D. 
quarter attached to the Pahurganl 
Police Sta'ion. Several sharp-edged 
incised wounds were observed on the 
chest and upper part of the body and 
there was also a deep cut on the neck. 
A b:ood-stained knife having a blade 
about 3" long was found lying under 
the deceased's head. Some blood-
stained bath room slippers were also 
recovered. Investigations are in pro-
eress. 

2. It is a matter ot regret that the life 
of S.I. Sampuran Singh who was at-
tached to the Anti-Cheating Squad 
ainr.e 1957 and was reputed to be a 
good officer should have been put to 
an end by violent means in such 
tragic circumstances. The Inspector-
General of Police, Delhi, has announ-
ced a reward ot Rs. 500 tor any in-
formation. leadinc to the arrest of the 
accused. 

3. The deceased's widow has been 
given some financial assistance as an 
immediate measure of relief. 

oj the House 
, Shri Vajpayee (Balrampur): Is it a 
I ta(;t that the persons who discoverea. 

the body in the mornin~.and who went 
to the police station to report about 
the discovery of the dead body were 
detained by the police"!. 

Shri G. r. Pant: I have no report 
to that effect. 

Shri Vajpayee: May I know whe-
ther the hon. MInister will make en-
quiries? 

Shri G. B. Pant: They detained them 
just for purposes of interrogation and 
to find out if they knew more aL(Jut 
it? 

8hri Vajpayee: They were detained 
for the whole of the day; they wele 
there at the police thana for the WJlUll! 
day. 

Mr. Speaker: The hon. Minister will 
find out. The suggestion has been 
made. 

8hri G. B. Pant: I shall make en-
quiries. 

Mr. Speaker: Instead of waiting !JO-
long the hon. Member miiht have sent 
a letter alI'E:ady to the hon. Minister. 
Before he came to the Honse, he must 
have known this. Han. Members need 
not hesitate to bring these matters to 
the notice of the hon. Minister. After 
all, it is their GO'vernment. They can 
always bring these matters to the 
notic!." of the han. Minister who wlll 
certainly look into all this. 

12.0. hra. 

BUSINESS OF THE HOUSE 
The Minister of Parliamentary 

Affairs (Shrl Satya NararD S1aba): 
With your permission, Sir, I rise to 
announce that Government Bllsinea 
in this House for the week commenc-
ing 25th April, will consist of:-

(1) Consideration ot any item of 
business carried over IN .. 
today's Order Paper. 

(2) Consideration and passing of 
the following Bills-

The Estate Duty (AInenciznOOt) 
Bill. ....... . 
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DI'l Be. Baraa (Gauhati): The 
hon. lIinister is readine very fast, 
faster than a jet plane. 

Mr. SJeaker: It will be laid on the 
'·Table. 

Slot Satya Narayan Sinha: I shall 
,read slowly. 

.... The Reserve Bank of India 
(Amendment) Bill, and 

The Supreme Court (Number of 
Judges) Amendment Bill, as 
passed by Rajya Sabha. 

(3) Consideration of motions for 
concurrence for reference of 
the following Bills to Joint 
Committees: 

The Delhi Primary Education 
Bill, and 

The Children Bill. 

(4) Consideration and passing of 
the following Bills-

The Hindu Marriages (Valida-
tion of Proceedillgs) Bill, as 
passed by Rajya Sabha, 

The Delhi Land Holding (Ceil-
ing) Bill, as reported by 
Joint Committee, 

The Manipur Land Revenue and 
Land Reforms Bill, as re-
ported by Joint Committee, 
and 

'l'be Tripura Land Revenue and 
Land Reforms Bill, as re-
ported blt Joint Committee. 

~!I) Discussion on the follow!ng 
subjects will also come up at 
3 P.M. on dates mentioned:L.. 

(j) Annual Report on the Work-
ing and Administration of 
the Companies Act, 1958, 
for the year ended 31st 
March, 1859, laid on the 
Table of the House on the 
25th March, 1960, on Mon-
day the 25th April on a 
motion to be moved by Shri 
Badakumar Pratap Gug. 
Deb Hamra and others; 

(ii) Annual Report of the 
Hindustan Shipyard Unit-
ed for the year 1958-59 laid 
on tbe Tab:e of the House 
on the 22nd March, 1960, on 
'l'uesday, the 26th April on 
a mohon to be moved by 
Shri T. C. N. Menon; 

(iii) Annual Report of the Na-
tional Mineral Development 
Corporation Private Limited 
for the period from the 15th 
November, 1958 to the 31st 
March, 1959, laid on the 
'fable of the HOUSe on the 
11 th March, 1960, on 
Wednesday, the 27th April, 
on a motion to be moved 
by Shri Vidya Charan 
Shukla; and 

(iv) Statement regarding the 
purchase of the Uttar Pra-
desh Zamindari Abolition 
Bonds by the Banars Hbdu 
University, laid on the Table 
of the House on the 3rd 
March, 1960, on Thursday, 
the 28th April, on a motion 
to be moved by Shri Braj 
Raj Singh and others. 

Shrl B. K. Gaikwad (Nasik): On a 
point of information, may I know 
whether the Report of the Commis-
sioner for Scheduled Castes and Sche-
duled Tribes, which has been present-
ed some months back is not to be con-
sidered in this session? For, it is the 
practice that every year the report 
should be considered. If it is not eon-
sidered this year, then, next time, 
there will be two reports fOl' ('onSl-
deration at a time. 

Shrl Satya Narayan 81Dha: There are 
still many more months left, and we 
shall consider it in the next seSBlon. 
It is not possible to do it in this &eli-
sion. 

Shri Braj ~ SIDell (}"'irozabaCl): 
May I submit a word? I had given 
noUce ot a motion which you have 
been pleased to admit as a no-day-
yet-named motion, on the Sahara tests. 
Since It is of international importan .. , 
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'.. India (Amendment) . Bill 
we can through that motion, express 
ourselves on the tests which are bemg 
held there, not one, but two, that have 
been conducted there by the French 
Government. I should request you 
to find out some time to discuss that 
motion. 

Shri S. L. Saksena (Maharajganj): 
I had also given notice of a motion to 
discuss the Tariff Commission's re-
port On Sugar. 

Shri Khushwaqt Rai (Kheri): I had 
ahlo given notice of a motion .... 

Mr. Speaker: Hon. Members will 
notice that during five days Wi? are 
having four no-day-yet-named motions 
ill the next' week. Almost every day. 
we are devoting two hours to these 
motions. Whatever remains, we shall 
eertainly take up in the order of prior-
ity. Hon. Members who are interested 
in having their motions taken up ear-
lier will kindly intimate to me and 
then I shall consider the relath'€ im-
pc.rtance of these and assign them to 
the various datt.'S. 

12.10 brs. 

RESERVE BANK OF INDIA 
(AMENDMENT) BILL-

The Minister of Finance (Shri 
M01'lll'ji Desai): Sir, I beg to move for 
leave to introduce a Bill further to 
amend 1 he Reserve Bank of India Act, 
1!l:i4. 

Mr. Speaker: The question is: 

"That leave be granted to intro-
duce a Hill further to amend the 
Reserve Bank of India Act, 1934." 

The motion tDlIS adopted. 

Shri lIIorarjl DesaI: Sir, r introducet 
the BiU. 

0.11 hrs. 

BUSINESS ADVISORY COMMlTl'U 

FIFTY-FIRST R!:PoR'r 

TJte 
Affairs 

MinIster of Parliamentary 
(Shri Satya Narayan 81nba)~ 

Sjr, I beg to move: 
"That this House agrees 'nth 

the Fifty-first Report of the Busi_ 
OE:S:; Advisory Committee present-
ed to the House on the 21st Apdl, 
1960." 

Mr. Speaker: Motion moved: 

"'rhat this House agrees with 
the ~'ifty-first Report of the Busi-
Dess Advisory Committee present-
ed to the House on the 21st April, 
19dO." 

Sbri Khushwaqt Hal (Kherl): Sir, I 
beg to move: 

'l'hut lit the end of the motion the 
following be added:-

"subject to the modification that 
the time allotted to the Represen-
tation of the People (Amend-
Dl~llt) Bill, 1960 be increased !rom 
1 hour to 3 hours." 
rn this connection I would like to 

submit that this Bill is not a non-con-
troversial Bill. It proposes to Rive a 
r~ght which has been denied to cer-
ta;n people under the District Board! 
Act; this Bill proposes to givl" thf'D 
a right of voting. The Members aI. 
~hp. Opposition from U.P., all of them, 
nrp. interested in taking part in the 
discussion. I would, therefore. re-
quest that the time allotted for this 
Bill may be extended to 3 houn--that 
is time for the consideration of this 
~flL 

Shri Braj Raj SlDch (Firozabad): I 
&1110 had liven notice 01 an amend-
ment to raise the time--limjt to 3 
hours. 

On this subject there was an ad-
journment motion in the U.P. Aslembly' 

·Published in the Gazette of I."dia Extra~rdinary Part n-Seetion 2. 
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tIntroduced with the recommendatloo at the President. 




